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Present ¢ Hon'bla Mr.Justice S.N.Mallick, Vice-Chairman
Hon'ble Mr.8.P.Singh, Adminfstrative Member

ANATH KR . NANDY
Vs
UNION OF INDIA & ORS,

Fer the applicant Mr.N.K.Ghosh, counsel
Fer the rgspondentsf Mr.5.KLDutta, counsel
Heard on 3 1176,99 ' Order on ¢ 1146499
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S.MaMallick, VC | |
When this matter is taken up for hearing teday the 1d,

cuun%el for .the petitioner uwants te Flle an amendmant applicatlon. It

~ appears from our order dated 26,3,99 that leave was granted to the app=
licant to file an amendment application in reply te the OR within g week
before the next date ef hagring ef this MA, The MA is Pixed For hearing
teday. The amendment aaplicétion uéé net filed uithin fhe_time specified-
by the order dafed 263,99, There is no regson explgdned why there yas
such delay. Such amendment application fs refused, _
2, e take up the MA for resteration of the OA uhich was
dismisged for default ad 2,2,99, Ue have .gone threugh-the averments
made in the MA yhich gare contradictary to each ether. But the 1d, counsel
for the petxtzoner submits that the statements mede in paragraph 3 may
bs gxy treated as withdraun. Even theugh the applicatlen ‘does not stgnd
on merit, It is submltted that 1d, ceunssel For the applicant uas all .
throu-gh present and then the matter was not called beFore the rlsing
of the Court befere recess. The matter uas fixed fer hearing bafore the
Single Bench and the hearing matters are taken up after recess, It appeara
from eur erder dated 2,2,99 that nene appeared for the petitioner even

at the second call at 2,40 P.M. It seems that due to the absence of the
ld. counsel for the petitiener the mattef was taken yp @uEmE f tor +ha



